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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

 
OA NO. 622/2024 

IN THE MATTER OF: 

VARUN GULATI        ...APPLICANT 

VERSUS 

STATE OF HARYANA & ORS.        ...RESPONDENTS 

 
OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE 
ON BEHALF OF RESPONDENT NO. 7, M/S SAVI TEXFAB PVT. 
LTD. 

 

MOST RESPECTFULLY SHOWETH: 

1. That the present objections are being filed on behalf of M/s Savi 

Texfab Pvt. Ltd., the Respondent No. 7, in compliance with the 

direction dated 27.02.2025 passed by this Hon'ble Tribunal, wherein 

the recently added industries in the Barhi Industrial Area matter 

were directed to file their objections to the Joint Committee Report 

dated 03.01.2025. 

 
 

2. That at the outset, it is submitted that the observations in the Joint 

Committee Report (hereinafter "the Report") does not correctly 

reflect the compliance status of the Answering Respondent's unit. 

Certain findings in the Report appear to be based on assumptions 

and outdated assessments, rendering them inconsistent with the 

Answering Respondent's operational realities. 
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3. That the Answering Respondent, M/s Savi TexfabPvt. Ltd., is 

located at Plot No. 544, Phase II, HSIIDC, Barhi, District Sonipat, 

Haryana. The unit change in industrial process from garment 

washing to dyeing and washing of acrylic yarn because both are in 

red category and possesses a valid Consent to Operate (CTO) up to 

30.09.2026. 

 
4. That the Answering Respondent has consistently undertaken 

substantial investments in environmental control measures, 

including a modern Effluent Treatment Plant (ETP) to ensure strict 

adherence to applicable environmental norms and best industrial 

practices. The Answering Respondent denies any deliberate non-

compliance and submits that any minor operational gaps have 

already been rectified upon receiving feedback from statutory 

authorities. 
 

 
OBJECTIONS TO THE JOINT COMMITTEE REPORT: 
 

5. That the Answering Respondent submits that an inspection took 

place on 07.08.2024, and observations were recorded concerning the 

unit's Primary Effluent Treatment Plant (PETP). Subsequently, a 

Show Cause Notice dated 02.01.2025 was issued by the Haryana 

State Pollution Control Board (HSPCB), received on 17.01.2025, 

alleging non-compliance with respect to unauthorized change in 

industrial process from garment washing to dyeing and washing of 

acrylic yarn; lack of logbook maintenance for fresh water 

consumption; discrepancy in effluent generation and fresh water 

consumption; unregulated handling of boiler ash; non-compliance in 

effluent characteristics, specifically pH and BOD levels. 
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6. That it is submitted all the above issues were contained in the 

HSPCB Show Cause Notice, to which the Answering Respondent 

furnished a detailed and reasoned response, backed by documentary 

evidence of its compliance. The ongoing reliance on these findings 

is therefore unjustified, as the Show Cause Notice fails to capture 

the updated compliance measures adopted by the unit. A copy of the 

Show Cause Notice and the detailed reply and relevant annexures is 

annexed herewith and marked as ANNEXURE R-1. 

 
7. That during the inspection, HSPCB overlooked the operational 

details and environmental controls in place at the unit. The change to 

dyeing and washing of acrylic yarn was seen as an unauthorized 

change, yet this falls within the same industrial category under 

HSPCB's guidelines dated 22.02.2018. CPCB latest direction dated 

07.03.2016 Sr. no. 40 original Sr. no. 84. The unit had proactively 

applied for revised consent upon realizing the oversight. 

 
8. That the allegations of inadequate logbook maintenance were 

immediately addressed by implementing daily logbook maintenance 

and adopting a revised logbook format to ensure systematic tracking 

of water usage.  

 
9. That the discrepancy in effluent generation and water consumption 

was due to non-uniform production cycles and variations in water 

reuse within the unit. This has been rectified by revising the effluent 

monitoring system to accurately track actual water usage and 

discharge, with compliance demonstrated in updated logbooks and 

effluent discharge records. 
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10. That concerns over unregulated handling of boiler ash have been 

addressed through a new agreement with an authorized waste 

disposal agency for scientific disposal, with a copy of the disposal 

agreement. 

 
11. That the noted non-compliance in effluent characteristics such as pH 

and BOD levels was a temporary anomaly. Adjustments in the 

dosing pump have corrected the pH level, and the BOD level is 

indicative of the ETP's efficiency rather than dilution. Additional 

testing confirmed that effluent characteristics now comply with 

prescribed norms. 

 
12. That the inspection and the issuance of the SCN occurred over a 

significant time span, during which the unit undertook proactive 

corrective actions. The findings of the Joint Committee, based on 

this outdated data, do not reflect the compliance status of the unit, 

which is fully documented and verifiable through recent audits and 

inspections. 

 
13. That these adverse findings of the Joint Committee Report have had 

significant financial and operational repercussions, negatively 

impacting the livelihoods of the substantial workforce employed by 

the unit and the local economy dependent on its continued operation. 

 
14. That the Answering Respondent respectfully submits that the 

allegations in the Show Cause Notice were based on incomplete 

assessments and seeks recognition of its compliance efforts. 
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Savi Texfab Pvt. Ltd. 
Plot no. 544 Ph-II HSIIDC Barhi Sonipat Haryana 

To 

The Chairman 
Haryana State Pollution Control Board 
Panchkula 

Date:-

b• R I Sh 
• 33 A of water Act,1974, 

Su Ject:- ep Y to ow Cause Notice for Closure under section -Prosecution action under section 43/44 of water Act 1974 revocation of consent u/s 27 of the water (Prevention & Control of Pollution) Act, 1974 & '/s 21 (4} of the Air (Prevention & Control of Pollution) Act, 1981 and imposing environmental compensation as per order dated 22.12.2021. 
Dear Sir, 

With reference to the letter no HSPCB/SR/2025; 2703 dated 02.01.2025 received on dated 16.01.2025, it is mentioned that we agree to the statement that the unit was inspected on 07.08.2024 by the joint team of CPCB and HSPCB. We approve that our unit is involved in the process of dyeing and washing of acrylic yarn. 

Though, at the time of inspection some discrepancies were observed that has been fulfilled below:-
1. It is mentioned that we agree that earli.er we use to work for readymade garment but now we have been shifted to dying and washing of acrylic yarn, we are indulge in colouring and washing of yarn, we were unaware about the process to undergo and obtain CTE and CTO even if the process is changed, we have not make any sort of change in land, building, plant and machinery. Only the product has been changed. Earlier, we had obtained CTO for readymade garment washing. We have no knowledge regarding obtaining afresh CTE/CTO while changing the product, according to HSPCB guideline dated 22.02.2018 under red category serial no. 40, it is mentioned that the 'Yarn /Textile processing involving any effluent/emission generatating processes including bleaching, dyeing, printing and colouring. are covered under same working, there is no difference in machines, there is no need to change the process, moreover, there is no excessive water/air pollution generated from the process. The investment cost for the process is same as earlier. Though, we have applied for revised consent for washing and dyeing of acrylic yarn. 

2. We have started maintaining the logbook for HSIIDC fresh water consumption. 

3. We have sta·rted maintaining.records for HSIIDC fresh water consumption as well as for effluent discharge in form of logbooks. We have revised the logbook format. 

4. Earlier, we used to utilize boiler ash for filling low lying areas but now we had made an agreement 
' 

• with the Vikas Tyagi BKO for disposal (copy enclosed). 

5. As, stated above we have started the agreement to deal with disposal of ash. 

6. We have made arrangements in the dosing pump for maintenance of pH level. ~) 

·--

--1-- cf,~\ 
I Harr:.,.,,, State Pollution Cont, ol uG::'d 

~. - .-+1r 6 Panchkula I 

J. 
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• So, in this regard, we have followed up the recommendation:-
. we have deposited 1. We have applied for revised consent for washing and dyeing of acryltc yarn._ t Rs 1 26 000/-. f amounting o • , , the CTE fee amounting to Rs 17700/- dt 20.01.2025 as well as CTO ee . 2700;_ as well as Dt. 23.o1.2o2s and Water Testing Fee 4500/- dt. 02.01.2025 & Air TeS
t
ing Fee 

025 ( opy enclosed). performance security fee amounting to Rs 100000/- dt. 20.01.Z c 

2· We hd•,e started maintaining the records for fresh water consumption. 

3. We have made an agreement for the disposal of ashes. 

4. We have been operating the PETP in such way to comply with prescribed discharge norms. 
"' We have attached a logbook format so that it could be maintained significantly; we reque

5t 
to approve the same. 

Date Inlet 
Flow 
Meter 

Inlet pH 
Meter 
Reading 

_ --~~-a~ing ---+------

ical Chem 
Cons umpt 

D ata 

-

-

-
Outlet Out let Energy Sludge Re marks 

Flow pH Meter 
Meter Meter Reading 
Reading Reading -

* Moreover, we have mentioned the basic details as email savitexfab@gmail.com and mobile no 7988043431.to deal with correspondence timely. 

Concluding the above, it is requested that re-visit and re~sampling must be conducted. 

Thank you 

Yours faithfully 
For Savi Texfab Pvt Ltd 

fclr SaWI "· fib 0r· 
Authorised Signator, 

CC to The Regional .Office, HSPC8 5onipat 
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Agreement l\we,u i. Indian-Non Judicial Stamp ,L. 8) Haryana Government 9 

Date : 20/01/2025 

Certificate No. TAT202SA 11 111m1m1111n1n1nill--
1111111nm~~1~1u11 

Stamp Duty Paid : ~ 101 
jR1. Only 

GHN No. 126822348 Penalty: to 
jHi. Zo<o Only) 

Name: Savi Texfab Pvt ltd 
Seller I First Party Detail 

H.No/Floor: X 
CityNillage : Bari 
Phone: 

Sector/Ward : X 

District : · Sonipat 

LandMark: X 
State: Hr 

Buyer I Second Party _Detail Name: Vikas Tyagi Bko 
H.No/Floor : X Sector/Ward : X LandMark: X CityNillage: Udeshipur District: Sonipat S\ate: Hr Phone: 79•+-u.,31 

Purpose : others 

AGREEMENT 

I Shobhit Goel, Director, of the unit-'M/s; Savi .Texfab 1ndi~r Pvt.,Ltq;'.sit.~.ated Plot no. 544 Ph-
,.._______ .. ·., .,,., . : . . . 11 lhl£!Uili€n I BitWO'I lhS <O~t ~it.ya.ro ~{$$ by t:mm mg t~tg:)~$, r'f eisJSlgfic,martii8'1Qlllf 9JOtttJrin-getGif e ,MpstrtAQ (bs~f. n ic.in Acrylic Yarn to be called as the first party to this agrt!ement. 

. , M/s Viaks Tyagi BKO dealing with Brickfields, Fly ash Brick duly authorized by Haryana State Pollution Control Board vide CTO no 31265010 dt. 30.12.2022 valid up to 31.03.2026 having 
its work place at panchi Jatan Road Sonipat, Haryana to be called as s~cond party to this agreement. 

~n 18.01.2025 both parties have agreed that as and when Boiler Ash duly will be ,~~a~f first party, the same will be given to second party for disposal and then 'f ,._,/' ~tainit ~\eipt for the same. 

i 1 "'-'<\(r~:'i~st,}ifr further undertakes that they will not sell or dispose of ~oiler Ash to any other ~ ~
11e\Jn ot~~f than M/s Viaks Tyagi BKO as enumerated above. * ~~vs o··. 

G(i)M; • fe'agreement between both parties is for a, period of one year from today and can 
/: ~ revoked by either party giving a notice 'CO this effect. • (f>O _;;----

vttyJr'if' J 
• .____,- For Savi Texfab India Pvt. Lt

1
~(\ 

S:or Suvl Tex Fat) •,~t-)qi 

1rocklti Director 

For Via ks Tyagi BKO 

Proprietor 
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On-llne Payment Receipt 

Receipt No. 

Depositor Name 

Bank Name. 

Bank Id. 

Application No. 

Name and Address of Industry 

Name of Regional Office 

Applied For 

Payment Date 

Payment Details 

Sample Testing AIR (Rs.) 

CTO Both (Rs.) 

CTO Both (Rs.) 

Total Amount Paid (Rs.) 

Transaction Status 

• I 

---------i--
244222612 

Shobhlt 

Bank of India 

240 

7128645 

M/S Savi Texf ab Pvt. Ltd., plot _no 544 
ph-2 hsiidc barhi sonlpat , Sonipat, 
S0NIPAT 

Sonipat 

CT0 - both - new 

2025-01-23 14:07:56.048 

2700.0 

60000.0 

66000.0 

128700.0 

Successfully Completed 

Print I 
I 1...----------------------------.J_ 
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-
Application Form Updated on: 23-01-2025 

HARA Y ANA STATE POLLUTION CONTROL BOARD 
C-11,SECTOR-6 PANCHKULA 

Ph.2577870-73 Fax:01722581201-02 

... ../' 

J~~;\ -- • 

To 

From: Industry ID-I 8SON453562 

Mis. M/S Savi Texfab Pvt. Ltd. 
plot no 544 ph-2 hsiidc barhi sonipat 

The Member Secretary, 
Haryana State Pollution Control Board, 

Panchkula. 

,J 

Sir, 
I/We hereby apply to consent/authorization for the year O 1/04/2025 to 3 I /03/2029 Application 

No. 7128645 dated 23-01-2025 

1. Consent to /operate/renewal of consent under section 25 & 26 of the Water(Prevention and Control of 
Pollution)Act, 1974 as amended 

2. Consent to /operate/renewal of consent under section 21 of the Air(Prevention and Control of 
Pollution)Act, 1981 as amended 

3. Authorization/renewal of authorization under Rule 5 of the Hazardous Waste(Management and Handling 
Rules) 1999 as amended in connection with my/our existing/proposes/altered/additional 
manufacturing/processing activities from the premises as per details given below:-

PART A: GENERAL 

1. Name 

Designation 

Office Address 

Telephone/Fax and 

Email Address of the applicant 

2. (a) Name and location of the Industrial 
Unit/Premises for which the application is 
made.(Give Revenue Survey No/Plot 
No.,name of the Tulaka and District,also 
Telephone No. and Fax No.) 

(b) Details of Planning Permission obtained 
from Municipal Corporation /directories of 
Urban Development of Town & Country 
palnning/Haryana Urban Development 
authority ,whichever applicable. 

(c) Name of Municipal Corporation/ 
Panchayat Sam iti/Panchayat under whose 
jurisdiction the unit is Located and name of 
the license issuing Authority. 

Shobhit GOEL 

DIRECTOR 

0-9671760005.9671760005-0 

boparvesh@gma i I .com 

M/S Savi Texfab Pvt. Ltd. 
plot no 544 ph-2 hsiidc barhi sonipat 
96717-60005 

HSIIDC 

HSIIDC 
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3. Name 
Address 
Telep_hone No.,Fax and 
E-mail address . 
of the officer responsible for the matter connected with Pollution Control and Hazardous Waste Disposal. 
S.No. 

'Name I Designation 

--
4• If registered as a small-scale industrial 

unit.give Number and Date of registraion. 
S. Gross Capital Investment of the unit without 

depreciation ti II the date of application( cost 
ofbuilding,land,plant and machinery)(to be 
supported by affidavit,annual report and 
certificate from Cha11ered Accountant.For 
proposed units, give estimated figure(ln 
Lakhs)). 

'

Residential 
Address 

'NIL 

erType I Email Id Mobile Own 
Number 

---
H00l23J 1200, 01/01/2018 

138.0 

6. If the site is located near river bank/other water bodies; indicate the name and distance of the water body. 

Sr. No. I Surrounding of site I Distance(in meters) I Description 

-----------------NIL-----------------

7. Does the location satisfy the requirements 
under relevant Central/State Government 
notifications on ecologically fragile area 
etc., if so give details. 

8. If the site is situated in notified industrial 
estate: 

(a) Whether effluent collection,treatment 
and disposal system has been provided by 
the authority; 

(b) will the applicant utilize the system.if 
provided; 

(c) if not provided, details of proposed 
arrangement for the treatment of effluent. 

9. Total Plot Area.Built up Area and Area 
available for the use of treated sewage/trade 
effluent. 

10. Month and year of proposed commissioning 
of the unit. 

11. Number of workers and office staff. 

12. (a) Do you have a residential colony within 
the Premises in respect of which the present 
application is made? 

(b )If yes.please state population staying 

(c)indicates its location and distance with 
reference to plant site. 

YES/ HSIIDC BARHI 

NO 

ETPANDAPCM 

Total Plot Area : 1800 
Built-up Area : I 080 

21/01/2019 

33 

YES 

0 

13. List of products an~ by-prod~cts m~nufactured in tones/Month,Kiloletre/Month or Numbers/Month(give 
figures corresponding to maximum installed production capacity). · 
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' 

r 

--
Sr. Name of the Product Quantity of Products produced/to be produced. 
No. produced/to be produced -

Licensed Installed Avg. Actual Average -
production Production Production Actual 
capacity Capacity 

production for 
Which the 
consent is 
sought -

1 DYEING Kg/Day 3000 3000 1800 1800 
AND -
WASHING 
OF 
ACRYLIC 
AND 
POLYSTER 
YARN 

Sr. Name of the By-Products 
No. >roduced/to be roduced 

Quantity of By-Products produced/to be produced. 

1 NA. Metric 
Tonnes/Day 

Licensed 
production 
capacity 

Installed 
Production 
Capacity 

Avg. Actual Average 
Production Actual 

production for 
which the 
consent is 
sou ht 

14. List of raw-material and process of Chemicals with Annual consumption corresponding to above stated 
Production Figures, in tones/month or numbers/month. 

-
S.No. Name of the Raw- Quantity of the Raw- Unit 

material/Chemicals used/to material/Chemicals 
be used used/being used 

1 ETP chemcials 18 Kg/Day 

2 sotner 15 Kg/Day 
3 ACETIC ACID 22 Kg/Day 

4 COLOURS 30 Kg/Day 

5 WETTING AGENT 9 Kg/Day 
6 HYDRO 4 Kg/Day 

15. Description of Process of manufacture for 
each products showing input/output, quality 
and quantity of solid, liquid and gaseous 
wastes.if any, forms each unit process.(to be 
suppo11ed by flow sheet and material 
balance). 

HSIIDC BARHI 

PART 8: WASTE WATER ASPECTS (FOR WATER OF CONSENT) IF NOT APPLICABLE WRITE NOT APPLICABLE. ' 

16. Water consumption for different uses (m3/day). 

I I 
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Sr. No. Water Consumed For Quantlty(KLD) 
~ 

1 Sanitation/Domestic/Horticulture 1.0 ~ 
Others DYEING AND WASHING 100.0 ----2 

----17. Source of water supply Name of authority granting perm1ss1on if applicable and quality permitted . . 
Sr. Source Type Source Name Quantity (KLD) No. -
1 Huda/HSIIDC Supply HSIIDCr. 101.0 

18. Water Treatment Details 

Sr. Use Effluent Treatment Treatment Details No. Generation(KLD) Arrangement Status 

1 Trade Effluent 100.0 Yes ETP 
2 Domestic Effluent 1.0 No Sewer -

19. Waste Water Discharge/Dosposal Details : 

S.No Type of Effluent Maximum Effluent to be Effluent Mode of disposal Generation Recycle(KLD) Disposal/Discharg Quantity of e Quantity (KLD) Effluent(KLD) 
1 Domestic 1.0 1.0 1.0 Public Sewer Effluent 

' 
2 Trade Effluent 100.0 0.0 100.0 Public Sewer 

20. Quality of untreated/treated eftluents(specify pH and concentration of suspended solids, Bio chernical,Oxygen Demand and specific pollutants relevant to the industry.Total dissolved solids to t-e eported for disposal on the land or into stream/river). Enclose a copy of latest report of analysis from the laboratory approved/ recognized by Haryana State Pollution Control Board/Central Government in the Ministry of Environment and Forest. For propm;ed unit furnish expected characteristics of untreated/treated effluents. 
Sr Type of Paramete Cone. of Pollutant Unit Date of report Report Name of . Effluent rs 

analysis Laborato N 
no. ry o. 

Untreated I Treated 

----------------NIL-----------------
PART C: AIR EMISSION ASPECTS(FOR AIR CONSENT) IF NOT APPLICABLE, WRITE NOT APPLICABLE. 

21. Fuel Consumption : 

Fuel Daily Unit Calorific Ash Sulphur Others Name Comsumptio value contents contents 
' 

n(T/day) 

BIOMAS 1800 Kg/Day s 
22. Details of Stack 
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Stacks Numbers: l 
Stack Attached to: BOILER 600 KG, 
Fuel tyne: BIOMASS, 
Fuel Quantity: 1800, 
Material for MS, 
construction of Stack: 
Shupe Round, 
(Round/Rectangle): -
Height above ground 30, 
level(in metres): -
Diameters/Size in 0.06000, 
meters 

Gas Quantity NmAJ/hr: . , 
Gas Temperature 'C: .. , 
Exit velocity of . ' 
Tones/sec: 

Details or DG Set· 

Sr. Capacity of D.G. set Quantity of Fuel Ht. of Stack Whether 
No. in(KVA) used/to be used (in provided/to be canopy/:lcoustic 

Lts./day) provided above roof enclosure provided/ to 

1 0 0 

23. Do you have an adequate facility of 
collection of samples of emission in the 
form of portholes, platforms, ladder etc., as 
per Central Board Publication 'Emissions 
Part iii'(December1985). 

level(in mts.) be provided(plcase 
define clearlv) 

0 Yes 

• YES 

24. Quality of treated fuel gas emission and process emissions. Specify concentration of criteria pollutants and 
industry/process specific pollutants stack wise. 
Enclose a copy of latest report of analysis from the approved/ recognized laboratory by Haryana State Pollution Control Board/ Central Government in the Ministry of Environment and Forest. For proposed 
units, furnish the expected characteristics for the emission. 
Fuel Gas Emission quality parameter details: 

Sr. !Stack !Parameters 
No. 

I Result junits 

-----------------NIL-----------------

Process Emission quality parameter details: 

Sr. Process Parameters Cone. of pollutants Units No 

Untreated !Treated 

-----------------NIL-----------------
---

Details of Process Emission: 

I 
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Nome of lf)c Sr. No. Source of 
Generation emissions(1.e. 
of process s021NOxJAc• 
Emissions d Mist/ony 

other). 

1 NA,. 

PART E: ADDITIONAL .INFORMATION 

28. (a) Do you have any proposals to upgrade 
the present system for treatment and 
disposal of effluent/emission and hazardous 
waste. 
(b) If yes.give details with time-schedul_e for 
the implementation and approx. expenditure 
to be incurred on it. 

29. Capital and Recurring (Operations and 
Maintenance) expenditure on the various 
aspects of environment protection such as 
effluent emission HW solid waste tree 
plantation monitoring data acquisition etc. 

30. To which the pollution Control equipment 
separate meters for recording consumption 
of electric energy are installed? 

31. Which of the pollution Control items are 
connected to Diesel Generator set ( captive 
power source) to ensure the running in the 
event of normal power failure. 

32. Name, quantity and method of disposal non­
hazardous solid waste generated separately 
from the process of manufacture and waste 
treatment(give detai Is of area/ capacity 
available in applicants land). 

33. Hazardous chemicals are defined under the 
Manufacture. Storage and Import of 
Hazardous Chemicals, Rules 1989. 
(a) List of Hazardous Chemicals 
stores(imported and indigenous). 

(b) Details of isolated storage. 

(c) Details of emergency preparedness plans 
(On-Site/ Off-Site prepared). 

34. Brief detai Is of tree plantation/ green belt 
development within applicant's premises. 

35. Information of schemes for waste 
:ninimization, source recovery and recycling 
implemented and to be implemented, 
separately. 

Details of Height of Stack provided/to 
APCD be provided for discharge of 
provided/to process emisslons(in mts) .. 
be provided 
to control 
process 
emissions. -

Above Above Roof 
Ground Level 
Level 

(Others] .. 

NO 

NO 

ENERGY MTER INSALLED 

DGSET 

detail enclosed 

NA 

NA 

NOC FROM FIRE 

YES 

NA 

36. Any other additional information that the NA 
applicant desires to give. 

Whether 
emission 
sampling 
facilifies 
provided or 
not 

Yes 

37. 
I/We furthur declares that the information furnished above is correct to the best of my/our knowledge. 
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38. 
I/We hereb~ submit t.hat 1. am th~ au!hor!sed person of this unit t? apply for CTO and incase of any change 

from what 1s state~ 1n this appl.1c~t1on m respect of raw-ma!errals,. products, ~ro_cess of manufacture & 

t ·eatment and/or disposal of em1ss1ons, hazardous waste etc. m quality & quan,trty! a fresh application for 

~onsent/authorization shall be made & until the grant of fresh consent/ authorrzatron, no change shall be 

39. 

made. 
I/We undertakes to furnish any other information within I month of its being called by the 

Board/Committee. 

40. I/We agreed to submit to the board an application for renewal of ~onsent/autorization 3 months in advance 

before the date of expiry of the consent/authorization validity perrod. 

41. I/We deposit Rs .......... ( ..... rupees) in favour of Haryal)a State Pollution Control Board as the fee for Consent/ 

Authorization 

Sr. Fee For Bank Name Branch DD 

No. 
No./Chequc 
No. 

42. Declaration about awareness of the prescribed standards:-

a.) That I am aware of the provisions of the Water Act, 1974, Air 

Act. 1981 & Hazaradous Waste Management Rules,2008 and 
standards/norms prescribed for discharge of pollutants under EPA 
Rules. 1986. 

b.) That we shall comply with all the provisions of Water Act, 1974, 
Air Act. 198 I & Ha.zaradous Waste Management Rules, 2008 and 
standards/norms prescribed for discharge of pollutants under EPA 
Rules. 1986 after commissioning of our unit. 

c.) That the work for construction and installation of pollution control 
measures will be done side by side while doing the construction and 
installation of the main plant of the unit and will not start the 
production with out installing proper and adequate pollution control 
measure as per scheme enclosed and without obtaining prior consent to 
operate from the Board. 

d. ~n Case of any. of the non-com pi lance by the unit, the Board will be 
at llb~rty to forfeit the performance security deposited along with the 
security case. 

DOCUMENTS ENCLOSED: 

I. Any other document 2 

2. Any other document I 

Date Amount(in 
Rs.) 

Yours faithfully, 

Signature -=---e-----
Name Shobhit GOEL 

Designation DIRECTOR 

~- C.A. Certificate regarding capital investment cost w.r.t. land build_ing, plant and machinery of the proposed 

pro.1ec1. 

•• This is System Generated Form Signature not Required ** 
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------■,ni~~. 
,· ,·,· . ' f1 ~:,.,~~,•·; l'.(lf. ;i~~,{~i~:i~~l~~. \ ,-~,111· \ ' ~-:l"!l,ent1~

1!,,l.al·t?~·c,
1 

J~n '·.!: l. 
.. 1 .. l\. . -\• t~ , •• i.f, ~1- 9 • ""·i i a·'" • • i --- { ~. •• • • , • • l 

· ·v 11 i,,)..•'.'l, '1?•·
1

: 1 ~;,,.,,· . si· ', 1 Jft 1t":.,;., 
1

·• 1 , ,r -', • • ,, 

\ ••~ I , • \ 1" •" .,., ·• • ,• ,,1 .-. .. 
I .. \ :ai' • • •> I ' 

' 

,,>. ·, ·., ,\:·.~•,:/,;~'~i t~1ff~ ~r\(t\'ig~~;t:ti}J.:r,
1

.'v:; • i .. .k>I. \.c ~:,, , .. t!.~~r.1w,,.,,,'J'J'('f)J' \it,•·• ( 9~ II ' , , • -# 
.. ,_,, ., Ji 1, •• ~ ,' ~ -- -"I' 

Sri No~ Date 

Oesa-\pt\on 
Tt,msactions Made 

Cheque No. 

Monday, January 
1 20, 2025 12~22. (,S,. 'l.S010()00141(,')t) 

2 

3 

Pt"' 
Mot1dav, )anucr\' . . N- . ' \.,~ '\' :tr&'°'-C-• t.. l !'.'. f' y '-. 
'2.0 "\025 ~-~A nu <, ;,t~.'i.i'tt.~r l / bKUJ't''.l~'."n1~H..-&~ •• 

I 4 w •..rl J"i"I 
.) U • ~lo~) l.\'J 

Mon~yi JanuafV· NEFT l iiKIDY2.50l075651b/ PlJN6-! HARV AWA STA 1E 2.0, 2.025 3:54 PMMl\.U110.· 
Monday, January \ . / B ·;t· QV"'> ·n·\~ 

7
. ~ 6~ 

4 - C 1arg~.s:NEFT • hl • .l'.5u~u · 612 .\") 
20, 2.025 4:04 PM 

5 

6 

7 

Mond1av, January NE.FT /QK10Yl50207612,63/ PUNS/HARYANA STATE 20, 202S 4:04 PM POlLUTIO 
Monday, Januai-y · Char-g~:Nf.fT /BKIDY25020761639 
20, 2025 4:07 PM 
Monday, January NETT/Stf10Y2502076163<J/PUN8/HAR't'ANA SlATF. 20, 2025 4:07 PM POLLUTIO 

005711 

005710 

005709 

curreoC'f 

1t~R 

1NR 

lNR 

lNR 

INR 

lNR 

INR 

oeblt 

26,991.00 

5.31 

1,00,000.00 

2.36 

4,500.00 

5.31 

17,700.00 

\ 
I 
I 
I 225580



27th            August 
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